
ITEM NO.17               COURT NO.14               SECTION II

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.)  No(s).  1941/2025

[Arising out of impugned final judgment and order dated 07-02-2024
in CRLA No. 379/1983 passed by the High Court of Judicature at
Allahabad]

MAHESH                                             Petitioner(s)

                                VERSUS

STATE OF UTTAR PRADESH & ORS.                      Respondent(s)

(IA No. 289129/2025 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
IA No. 8922/2025 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
IA No. 165416/2024 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)
 
Date : 05-12-2025 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE RAJESH BINDAL
         HON'BLE MR. JUSTICE MANMOHAN 

For Petitioner(s) : 
                   Ms. Jinisha Jain, Adv.
                   Mr. B.P Singh Dhakray, Adv.
                   Mr. Shakti Singh Dhakray, Adv.            
                   Mr. Kumar Dushyant Singh, AOR
                                      
For Respondent(s) : 

          UPON hearing the counsel the Court made the following
                             O R D E R

Learned counsel for the petitioner submitted that

the report from the hospital has been submitted.

However, the same is not part of the paper book.

Adjourned to 30th January, 2026.

Let the Registry place the same on record.

(ANITA MALHOTRA)                      (AKSHAY KUMAR BHORIA)
   AR-CUM-PS                              COURT MASTER
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